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feaa HareT 

aera 

7s feeeft, 30 faarax, 2015 

B.A. 2673(8).—Pralt ACHR, Hal acerT aferfay, 2001 (2001 Hr 52) Ft ater 14 & Gs (a) 

AX (SF) GAT Tae Mat HT ALT HL SU, Soil Teta syet H Teast F, aATaaeit ata farepa eearq 1 [6X50 

Atate + 3X100 Amaia], aaaet, Hera, AAs al “eat aot (vill) ats fea aaa A saws &. 

106" are afaiea SoMrea aret Sat Sot Gat B sdarag Vara sie areal H Ager F 2012-2013 A 2014- 

2015 FY arate & fore 4131 fh. a /fharg. ft frac ary ex — HART Sal GIT WATT ae ATH SRT 

4453 fh. om. / Tha a. Ht Praet ATT ee area AT 2014-15 F areata *& few 3335 Mteraa ade (h.47. 5.) 

& flat ay at se Paet Scare Hseye, fled AAAS, ART ALHe Hl ARIAT HEAT Hs. 687(H) BIT 

ante 30 ars, 2012 FT AR } UST, AHA, AT Ul SS 3, BT Ss (ii) ate 30 AA, 2012 at Hat 

aay (AAT STATA Hh Per SAT SIT WATT SX ATH, WHT, THA AAT AHA AAT, TA HEA HT TLTHT, 
DA TAT TATT-T TRY HLA AT WHAT SK GT Al Te Gol h AA es Alext ea Tet aH Awa) Pras 2012 F, 
tere feet FATA, AKT AHIR Ht AAT F. ATTA. 269(a1) abe 30 ara, 2012 at ategrad thre 

WR Hh USAT, AAT, AT 1 Ss 3, ST Ss (i) abe 30 Ars, 2012 HY watera fear TAT; 

are prt aatea STATA FT Heals AHI S Sot GIT Areal se eal — Sa OAT 1 Fates 

Trae ay at F 6x50 Atrate + 3x100 Atrate & aad aaa A Rava & few Hata Phar S, Pil A aa 

Saha Hh YL Sl TM SAAT SHAT HET AT XS | Be A 2x500 Amate agar Fl ae aaa assy 

faq oRatsrar (vacate) at ater cee see Wares GY Cat, star fh aAeaSs Waa VS 

Reedteqrd ure arate feraes, Gate arr Tears trees A feorett Hr THe Hal HT Gad Eu asad har 
Ta €; 
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ae SHI aAea STAPH Fat ALT A aad AAT At Sp EHTSal Hl WAM: HTS 2017 sie ater 

2018 H, waqax 2017 F (3, 4, 5, 6 ax 9 EHreat) Tat ate 2018 F (1, 2, 7 atx 8 Heat) 300 Atate 

at wet 2x500 Atrate Ht aaa Ht TS aaah ats aaa Waray (VATA) FT SHE 1 sx 2 Ft 

HAM AT ATA TeaHiterh Tare oh eT Hrs S fat Hees HT Wears Peay SI 

BL Hal ACH T Hol CATT SAT FH ITA S Galea HA ahead STHrsa H aqers Te fare 
rar & site serht Ura ae S fh araled F attarsar aie oftarar Hed eu Ha aaah ata feaepa eee 1 

at Stata & fru asad et ary; 

Aa: AT Healt ACHR, Sot acert afafaas, 2001 (2001 wr 52) At arear 53 aret Wea atest FT 
TAT HU EU Hol Teta sFal oh GUA SF alAiea STATaa, AA aradeht ats faa eesra 1, aaah, 
Hera, HaearyS Bl etterhad mat & eet 31 Ars 2017 aH FT Hale H fery Sacred Her 1 A fiat 

SA GIT FATT Be ArH — thera aH 2014-15 H waa aw (2012-13 & 2014-15) F fae arg ax fafane 

al Te, TAT : 

(m) sad atated saat ae after wor fh aad ama fee eer 1, araactt, Hegre, 

ames Ft at alte 31 Ars 2017 at stalAarst ar Haare S Aa Sl dl S A See AT 
ant H flat AAA, Hat Tea SAT sie TAs Uses At ces ated aha F ae 
TRS Th SFT ATA ATS Peeper cert 1 HY at SHreat FT Stalsarter Fr GPS At art g; 

(@) ser ateiea soarea 4 sored aa Rarad & sacl H atch Sal Searea SHAT HY LATTA 

%& few 109,04,07,598 &. (hat UH At at Hs, AX AS, Ald SA, Was At Ags LIT) Tt Hatt 

aay (Aaa STATA H fer Hl GIT FATT Be ATH, THT, THT Al AH AAT, Tae He 
AT TRTAT, SAL TAT WATT TA STAT HE AT THAT ST GIT Fl Te Hott H AAes Atett fa Aer HT 
yea) fray, 2012 F aH 16 & adta dea waded ca H Gad F Hot H Aer H AHIes Z, TT 

Pertead Fat & aqare S, AATT — 

det TACs H ea Hh Maal A Hol HT Few = [fated ast &H few aaa act aT ax (Th. FH. / 

ff. at. @.) — fae arg ax (fH. &. / FH. at. a.) } X faa sere ateeqe (faferrat Eareai)] /10 

  

  

  

      

[oar. a. 1/11/2013-£.at] 

ate PA, APH aes 

MINISTRY OF POWER 

NOTIFICATION 

New Delhi, the 30th September, 2015 

S.O. 2673(E).—Whereas in exercise of the powers conferred by clauses (g) and (n) of section 14 of 

the Energy Conservation Act, 2001 (52 of 2001), the Central Government in consultation with the Bureau of 

Energy Efficiency had specified the Neyveli Thermal Power Station | [6x50 MW + 3xl00 MW], Neyveli, 

Cuddalore, Tamil Nadu, being the designated consumer vide “entry No. 106 in the Sector Table-(viii) 

Thermal Power Plant’, the Energy Consumption Norms and Standards - Net Heat Rate of 4131kcal/kWh-for 

the period 2012-2013 to 2014-2015, in relation to its current level of Energy Consumption Norms and 

Standards - Net Heat Rate of 4453 kcal/kWh, being the base line Energy Consumption Norms and Standards- 

Net Heat Rate and Net Product Output of 3335 Million Units (kWh) for compliance in the target year 2014- 

2015, vide notification of the Government of India in the Ministry of Power number S.O. 687(E) dated the 

30th March, 2012 published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (11) dated the 

30th March, 2012; under the Energy Conservation (Energy Consumption Norms and Standards for 

Designated Consumers, Form, Time within which, and Manner of Preparation and Implementation of 

Scheme, Procedure for Issue of Energy Savings Certificate, and Value of Per Metric Ton of Oil Equivalent of
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Energy Consumed) Rules, 2012 notified vide notification of the Government of India in the Ministry of 

Power number G.S.R. 269(E) dated the 30th March, 2012 published in the Gazette of India, Extraordinary, 

Part II, section 3, sub-section (1) dated the 30th March, 2012; 

And whereas the said designated consumer has requested the Central Government for exemption 

from compliance with the Energy Consumption Norms and Standards-Net Heat Rate- specified in para | 

above for its plant comprising of 6xSOMW + 3x100MW as they are due for decommissioning on completion 

of their service life and are being continued to operate till the commissioning of New Neyveli Thermal Power 

Project (NNTPP) of 2x500 MW capacity, as conveyed by the Tamil Nadu Generation and Distribution 

Corporation Limited, Chennai, to tide over the acute shortage of power in the State of Tamil Nadu; 

And whereas the said designated consumer has proposed to retire its units at its plant in two stages, 

envisaging decommissioning of 300 MW capacity each in October, 2017 (units 3, 4, 5, 6, and 9) and April, 

2018 (units 1, 2, 7, and 8) respectively, to synchronise with the commissioning of unit 1 and unit 2 of the New 

Neyveli Thermal Power Project (NNTPP) of 2x500 MW capacity in October, 2017 and April, 2018 

respectively; 

And whereas the Central Government, in consultation with the Bureau of Energy Efficiency, has 

considered the request of the aforesaid designated consumer and is of the opinion that it is necessary and 

expedient in the public interest to agree to the decommissioning of the said Neyveli Thermal Power Station 1; 

Now, therefore, in exercise of the powers conferred by section 53 of the Energy Conservation Act, 

2001 (52 of 2001), the Central Government, in consultation with the Bureau of Energy Efficiency, hereby 

exempts the designated consumer, namely, the said Neyveli Thermal Power Station 1, Neyveli, Cuddalore, 

Tamil Nadu from the compliance with the Energy Consumption Norms and Standard-Net Heat Rate- in the 

target year 2014-15 of the first cycle (2012-13 to 2014-15) referred to in paragraph | above for the period up 

to 31st March, 2017 subject to the following conditions, namely:— 

(a) The said designated consumer shall ensure that all the units of its Neyveli Thermal Power 

Station 1, Neyveli, Cuddalore, Tamil Nadu are decommissioned or retired by 31* March, 2017 

and furnish to the Central Government in Ministry of Power, Bureau of Energy Efficiency and 

to the State Designated Agency of the State of Tamil Nadu the confirmation of 

decommissioning of all the units of the said Neyveli Thermal Power Station! by the said date; 

(b) the said designated consumer, in lieu of the aforesaid exemption, shall invest an amount of at 

least Rs. 109,04,07,598 (Rupees One hundred nine crores, four lakhs, seven thousand,five 

hundred and ninety-eight only) in the establishment of renewable energy generating capacity, 

the amount being equivalent to the value of energy in terms of tonne of oul equivalent under 

rule 16 of the Energy Conservation (Energy Consumption Norms and Standards for 

Designated Consumers, Form, Time within which, and Manner of Preparation and 

Implementation of Scheme, Procedure for Issue of Energy Savings Certificate and Value of 

Per Metric Ton of Oil Equivalent of Energy Consumed) Rules, 2012 as per following formula, 

namely:— 

The Value of Energy in terms of tonne of oil equivalent = [{Baseline Net Heat Rate 

(kcal/kWh) — Net Heat Rate (kcal/kWh) for the target year} x Net Product Output (Million 

Units)] /10 

[F. No 1/11/2013-EC] 

SATISH KUMAR, Jt. Secy. 
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